Central Administrative'Trihunal

principal Bench, New Delhi. : //°
0.8.1972/1993 {é;//
M.p.2869/1993 ‘ .

New Delhi, This the 28th Day ef February 1994

shri Justice S.K. Ohaen, Vice chairman(d)

shri P.T. Thiryvengadam, Msmber‘A)

1. Smt Birma Devi Wd/ef Late shri Lakh Ram
2. Omvati Devi D/O Late 3hri Lakh Ram

R /0 Quarter Ne.G-387, Srinivasapuri
New Delhi - 65. ' ..essApplicants

By Advecate shri V.P., Sharma
Versus

1, Unien ef India Thr sugh the Secretary
Ministry ef Heme Affairs, Gevt of India
New Delhi. ‘

2, The Directer
Hindi Teaching Scheme
Rastra Bhasa Dept, Ministry ef Heme Affairs, -
CGO Cemplex, Ledhi Read, New Delhi.

3, The Deputy Directer {Nerth)
Hindi Teaching Schems
Mayeer Bhavan, Neu Delhi.

4, The Estate Officer
Directer ef Estate, Gevt af India

Nirman Bhavan, New Delhi.
v..s.Respendents

By Advecate Smi faj Kumari Chepra

0R D E R(Oral)

shri Justice S.K. Dhaen, Vice chairman(3)
1. ©One Shri Lakh Ram, Upper Divisien Clerk died in harness.

Applicant Ne.1 Smt Birma Devi is his widew and applicant Ne.Z
Kumari Omvati Devi is sne ef the daughters ef late Shri Lakh
Ram. The applicants are aggrieved by the cemmunicatien

dated 29.10.93 ‘V the Deputy Directer cencerned that the
applicant Ne.2 is net entitled to e given a suitable

emp leyment en cempassienate grounds.

2., A ceunter affidavit has been_Filed en behalf ef the
respendents. In it, material averments are these. THa sen
of the applicant Ne.1 is already empleyed in Greup Dt

The family has agricultural land te suppert it. The

applicant Ne.1 has received substantial ameunt tewards
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family pensien etc. The deceased Gevt servant did net [
leave his family in indigent circumstances. Te the replyy
a cepy ef the cemmunicatien dated 3.10.91 by the Deputy
Directer to Directer is annexed. Perusal ef the said
document indicates that the Deputy Directer visited the
villags ef the applicants and discovered that the family
of the deceased pessessed 3 acres of land. This land,
accerding tc the repert, is fertile and has got irrigatien
facilities. The repert cencluded that the family is
net suffering from any financial crises.

3. The impugned erder does net recerd any reasen. It
merely states that it has net been found Feasiﬁle te give a
cempassicnate appeintment te applicant Ne.2. The impugned
erder has te be intrepretted in its eun light. It can
neither be cemplimented ner supplemented by evidence
ali-unds. The erder is net sustainable.

4. The Directer shall pass a fresh corder after taking
inte censideratien the case ef the applicant. He shall
give an eppertunity te the applicant Ne.1 te mest the
centents ef the said repert ef the Deputy Directer, if he
intends te rely upen the same. He shall recerd reasens

in suppert ef his erder, if he declines te accept the

request of applicant Ne.2 te give her an apprepriate
appeintment en cempassisnate gresunds. He shall cemplete
this exercise within a peried ef six weeks frem the
receipt eof a certified cepy ef this erder. He sheuld
cemmunicate his decisien te applicant Ne.1 within a

peried ef 10 days ef passing his erder,

5. It appears that en 6.9.93 the applieant made a
representatien te the Secretary cencerned. This

representatisn has net been rejected se far. Therefere,
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bar of limitatien will net ceme in the way of the ;;é/

applicant. '
6. The applicant shall have the liberty te make a
fresh representatien te the Directer.

7. With these directiens, this applicatien is disposed

of finally. There shall be ne erder as te cests.

p. J.at .
(P.T.THIRUVENGADAM ) (s.x.yé?ﬂnon)
Member (A) ) Viee Chairman(J)
LCP



